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The applicant has filed this application with allegation 

that the order dated 27-8-1999 passed in (.A.1057 of 1996 has not 

been complied with by the respondentQcontemorS. As such he has 

prayed that direction be issued to the respondent contempnorsto show 
not be drawn up 

cause ps to why be 	 the provisi:n of 

Contempt of Court forther. willful and deliberate violation of the 

order dated 27-8..1999. While disposing of the aforesaid 0.A. in para 

7 of the order the Tribunal has passed the operative portion which is 

reproduced below; 

ecordingly, the respondents are directed to 
consider the case of the applicant in the matter 
of disciplinary proceeding and decide the case 
in accordance with the law treating this appli—
cation as representation of the applicant within 
four months from the date of communication of this 
order. With these observations, the 	A. is dis 

9
pos'ed of awarding no costs.* 
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2 	The respondents have f Iled reply aff idav it. In the reply 

it has been stated that after receipt of the order of this Tribunal 

dated 27899 the follow—up action was taken up and the enquiry report 

was suitted on 2912.99 within the time allowed by the Tribunal. 

As such according to the .responderrts, the direction jssud by the 

fribunal has been complied with. It has further been tated that 

thereafter a copy of the enquiry report. was also sent to the applicant 

and the matter was also sent to the Director of 

Siliguri on 271-2000 for issuing f1na1 order and ultimately the final 

order awarding punis}ent of removal of services was passed . on 49-2000/ 

129.-2000. In view of the stand taken by the 	partment, we are of the 

view that the direction issued by this Tribunal in O.A.1057 of 1996 

has been complied with. As such notices issued to thE respondents are 

hereby discharged and contempt proceedings isdropped. Thus, CP(C) 

stands disposed of. 

(M.L.Chauhan) 	 . 	(S.'Biswas) 
Member(J) 	 . Member(A) 
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